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Pratap Singh, Shri

Raghunath Singh, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramabadran, Shri

Ramshekhar Prasad Singh, Shri
Rane, Shri

Rao, Shri Jaganeths

Bills introduced

DECEMBER 3, 1865 Advocates (Amdt.) Bill 5516

Sahs, Dr. 5. K.
Samanta, Shri 5. C.
Sharmas, Shri A. P.
Shashi Ranjan, Shri
Sheo Naraln, Shei
Shinkre, Shri

Shree Narayan Dus, Shri
Siddansnjsppa, Shrj

Sinha, Shrimati Ramdulari
Sonavane, Shri

Sumat Prasad, Shri

Tiwary, Shri K. N.

Tula Ram, Shrl
Upadhysye, Shrl Shive Dutt
Wadiwa, Shri

Rattan Lal, Shri Siddish, Shri

Mr. Deputy-Speaker:
of the Division is:
Ayes: 15; Noes: T3

The motion was negatived.

i.'Ill—. Deputy-Speaker: The question

The result

“That this House agrees with the
Seventy-fifth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 1st December, 10685,

The motion was adopted.

1458} hra.

INDIAN ARMED FORCES PERSON-

NEL* (COMPULSORY INSUR-
ANCE) BILL

By Shri M. L. Dwivedi

ft wo wro fyddt (grege)
& god FATHT KT AR F AWK
uffard o & fag oF fadaw wega
T ATEATE )

Mr. Deputy-Speaker: The question

‘*That leave be granted to intro-
duce a Bill to provide for the com-
pulsory insurance of the Armed
Forces Personnel”.

The motion was adopted.

st ®o wvo fwdt
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Yadav, Shri Ram Harkh
Yadava, Shri B. P.

14593 hrs,

RE. HINDU MARRIAGE (AMEND-
MENT) BILL

Mr. Deputy-Speaker: Then, there is
a Bill standing in the name of Shri
D. C. Sharma. The hon. Member is
absent,

15 hrs.

ADVOCATES (AMENDMENT) BILL

(Amendment of sections 24 and 55)—
contd.

Mr. Deputy-Spesker: Now, we
shall take up Shri Parashar's BilL
On the last occasion, division had
been called for on the consideration
motion but that could not be held.

Shri Hari Vishnu Kamath (Hos-
hangabad): Only the voting has to
take place now.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Advocates Act, 1961, be taken
into consideration".

The motion was negatived.

*Published in the Gazstie of India, Extraordinery, Part 11, section 2, dated 3-13-65.



